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IN. THE CENTRAL AMIDVISTRATIVE TRIBUNAL 3 HYDERABAD BENCH .
~ AT HYDERABAD '

0.A. N§0,898. OF 1995

Fatween: |
Shri A Sreenivas: - coe Applicent
And
1, The Flag Officer Cemmonding=—in-Chief

Eastern: Naval Cemmand

Visakhapatnam
2, The Adniral Superiniendent oo Regpenden:its:

Naval Deckyard

Visakhapatnem

REPLY STATEMENT FILED ON BEHALF OF THE RESPONDEN IS
I, Rear Adniral Prashant Kumar Sinha, sen ef I B. K.

Prasad aged abeut 54 years presently residing at Visakhapa tnsm
d® herehy selemnly affimm: and sincerely siate as fellews @

1. I am werking as Admiral Superiniendent, Naval Deckyard,

Visaldmpamm and. Respendent Ne,2: hereim and as such I am: fully
acquainted with: all facts ef the case, I sm filing this: Reply
Statement om: Wehalf ef all the Respendents as I have: been
awtherised to do se. The material averments: im the 0,A, are
denied save these that are a;i;ecﬁﬂicnllm— adnitted hereunder,
The applicant iss pab to etried preef. ef all such: avements
except these: that are specifically adnitted hereundern,
2e Te respendents submit the parawise comments ef the: case
as: follews. ¢
In: reply te Para & of the 0.A., the respendents: submit
as; undexn: 3
(a) It is:sukmitted thet late Shri A, Varshalx was
appeinted as: Centinuous. Casnal USL Weesfe 02 May 85 with
Teken: Noe. 6623 while serving im the Deckyardi im the same
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capacity t;e was expired en. 30 Apr 88 but not €1 Apr 88

i as: contended in: O.A. He hag: served em Comtinueus Casual
buois: for a peried of- three years: enly Wut net 10 years
as alleged by the applicant, 7The deceased empleyee had
his- wife, sem and feur: daughters at the time: ef his; death.
It is true: that Smt. A, Appalanarasamma wife: ef the
deceased: was: paid a sum of Fo.. 17,228/~ towerds: terainal
bepefits and granted a sum: ef Rs, 399/- plag: relief t:mrds

(v) It is true that Smi. A. Appalanarasamma wife of the
deceased had applied fer Empleyment Assistance em @1 Aug 91,
The: representations mentiened: in the 0,4, stated to have
forwarded reqesting fer Eni)le;men;b Assistance en cempams—
siomate zrounds were net received, However, hased on the

- individuals first applicatiem, it was, referred to Mandal

- Reverme Officer for Civil:werificatien and accordingly
obtained the MRO Repert as: 8 formality te confimu the
status of the Lamilye

(o) It is: alse true that the applicani, whe is som of
the deceased was: prox}ideﬂ:‘ \;éi-thc ‘daily wage labeurer
appointment on ae: required basis om humanitarien grounds
net with: an: agsurance that he weuld be censidered fox
Enployment Assistance om cempassionate grounds. Since
-instructions: have beem received from: the Naval Head-
quartersMinistry of Defence net to consider any request
for conpasssionate appointment to the wards: of Contimeus

\Casual employees vide NHQ letter CP(3C)6e70 dated 27 Oct 93 ?,
a copy of which is filed herewith as Aunexure R-I. On

receipt of relevant Orders from Naval Headquarters. only

all the employees., vhoseever were earlier provided

(VAN Murthy)
Sr: Adminisfrative Officey
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nerrick rated enploynent were terminated and the appli-

cant. was; one smong them, Hence the contention of the

applicent that nething is done on his representatiom at
the diseretion: of some ene's whims: and fancies is false
and baseless,

It is submitted that im the latest judgement pronounced
by the Hon'ble Supreme Couri as reported: in. AIR 1994 SC 2148,
1IC va, Asha Remachendra Ambekar and Anethexr;, it has: been held
that the count sheuld endeaveur te find out whether a particular
case im which sympathetic cenaiderations: are te be weighed falls
withim the scepe: of Laws Disregardful of Law;, howeyer hard. the
case may be, it should nevex be done, The. Suprene. Couwrt in yet
another jmdgement as: reported im (1994)4 SCC 138: UMESH! KIMAR
NAGPAL Vs.. State of Ehryam and others; has also; held that mexe:
death of an anplow im harnéss; does not entitle his family to
auch source of livelihoed. GConsideration: for such employment.
is not a vested rizht which cen: ke exercised at any time im
future, The obje€t being to. enable: the family te get ever the
fimenciel erisis which it faces at the time of the death of the
sele bresd winmer, the compassionate employment cannot he
claimed and offered whatever the lapse: of time and af'ter the
erisis is ever.

For the reasons. stated above, the applicant has nolt made
owt eny case e:..ther on: fact, ox om Iaw and there: is;no merit in
the O.A. It is, therefore prayed that the: Hon'ble Court may ke
pleased. to dismiss the O.A. with cogts and pess: such further and
oitlier oxder or orders: @s this: Hon'ble Court may deem fit and

proper in: the wcmgtamem of the case,.

Solemnly swerned end signed his: name: om ﬂns, day of

Sephenbeor 1995 before ne. \
(VAN Murthy)
Syr: Administrative Otficer
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EERLFICA TTON!

I, Regr Admiral mésﬁaﬁm Komax Sinha, som of Ir, KK,
r:aaaa};' aged about 54 years, ocowpation Admiral Superintendent,
Naval Dockyaxrdi \t“isak.b;apatnam do hereby seolemnly affimm and. state
that vhat is stated sbeve based om eofficial records end the facts:
are true to the best of my knowledge and belief, Hence,
verified om this: 29fay of Sepliarter 1995 at Visakhapatnam.

{ F\\/ Sinha )
_ Rear Admirsl
t= 0 Sor. eintar
T Adee fnl ~dan

(VAN Murthy)
Sr.. Administratize Dificay








